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A.No. 1393 of 1987. Date of decisions 29.1.93.

DriCKurri) Vij aymala Pandit c. .Applicant

V/s.

Union of India and Another ...Respondents
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THE HDN'BLS MR, JUSTIGS V.S.M4LIM\TH, CHAIRim^,
THS HDN'BLS i'lR^ I .K.a\3CX)TRA, I'1S>32RCA) .

For the applicant

For the respondents

...Shri B«S,Charya/ Cbunsel

,. .Shri M.L.Verma, Counsel.

JUDGI^a^^T (ORAL)

(By I-bn'ble'-Mr. Justice V.3 .Malimath, Chairman) j

The learned counsel for the applicant, Shri B,3.

Chary a, stibmitted that in viev/ of certain sijbsequent

developiments, the petitioner proposes to withdraw this

petition. Hence, this petition is dismissed as withdrawn.

No costs.
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